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(iv) G S R  i  140 published in G azette  
o f  In d ia  dated  th e  l i s t  Ju ly , 1971 
together w ith an  exp lanato ry  
m em orandum

( \ )  G S R  1158 pub lished  in G azette  
o f  In d ia  d a ted  the 10th A ugust, 
1971 together w ith  an  explanatory  
m em orandum

(vi) G S R  1159 published  in G azette 
o f  In d ia  d a ted  the  18th A ugust, 
1971 toge ther with an explanatory 
m em orandum

(vi) G S R ,  1212 published  in G a /e tte  
o f  In d ia  da ted  the  10th A ugust, 
1971 together w ith an explanatory 
m em orandum

(v in )  G S R  1251 published m G a /e tte  
o f  Ind ia  dated  the 1st Septem ber 
1971 together w ith  an  cxplanatorv 
m em orandum

(ix) G S R  H 8? published in G aze ttt 
o f In d ia  da ted  the 18th Septem ber 
1971 together w ith an  explanatory  
m em oiandum

(x) G  S R , 1513 p u b lished  in  G azette
o f  In d ia  dated  th e  9 th  O ctober, 
1971 together w ith a n  exp lanato ry  
m em orandum

LPlaced ui Library See N o . I T  1046/71 ]

N o t i f ic a t io n  r e  Ad o n i Mu t u a l  
Bb n k f i t  Pe r m a n e n t  P o n d  Lt d

THE DEPUTY MINISTER IN 
THE DEPARTMENT OF COMPANY 
AFFAIRS (SHRI BEDABRATA BARUA) 
On behalf of Shri Raghunatha Reddy, I 
beg to lay on the Table a copy of Notifica-
tion No G S.R 1306 (Hindi and Fngl»h 
versions) published m Gazette of India 
dated the Uth September, 1971 declaring 
MIt  Adoni Mutual Benefit Permanent 
Fund Limited to be a ‘Nidhi’ under sub-
section (3) of section 620A of the 
Companies Act, 1956 fjMaced in Library 
See No LT-1047/71]
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N o tif ic a t io n  U stdku Companies Ac t  
A nd S ta te  o f  H im ach a l P rad esh  A c t

SHRT B FD A B R A T A  BA RU A  I  beg
to lay on the Table—

(1) A ccp y  o f  N otification N o 
G S R  1251A  (H ind i and  English 
\e rs io n s) published in  G aze tte  
o f  In d ia  da ted  the 30th A ugust 
1971 m aking certain  am endm ents 
to  N otification  N o G S R .  636 
d a ted  the  4th  M ay, 1971, under 
sub-secticn (3) o f  section  637 of 
the C om panies A ct, 1956 [.Placed 
in Ubran W N o  LT- 048/711

(2) A copv o f the  S tate  o f  H im achal 
Pradesh (Rem oval o f D ifficulties) 
O rder N o  2 (H indi and  English 
vti&ions) published in N otifica-
tion N o S O  4023 in G aze tte  o f 
India  da ted  the 23rd O ctober, 
1971 under sub-section (2) o f  
section 53 o f  the  S ta te  o f 
H im achal Pradesh A ct, 1970
[Placed m Library. See N< 
L T  1049/71]
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ESTIMATES COMMITTEE 

M in u t e s

SHRI NARENDRA SINGH BISHT 
(Almora) I beg to lay on the Table 
Minutes of the following sittings of the 
Fstimates Committee —

(1) First Sitting (1970-71) held on 
the 22nd May, 1970, and

(2) First Sitting (1971-72) held on 
the 24th June, 1971.

NOVEMBFR 19, 1971


